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The app- lic-a t is presently posted as Additio-

neral ianager ttoelectronics Fa tory, 

un. Hp has be dtransferred to Crdn nce factor/ 

Calcutta vide rder dated 29.1.93. The applicant 

loçjed4iitt-t---4t malice against the resp ndents on 

instance he has been transferred to 	. 

also been a 11:::ged theft vhile pessin the order 

nsfer the 	t-ions ?,,ere also tel en into 

t. It is said thatthe, aiJplicant has been trans-

before completition of his tenure a' Dehradun . 

plicant has su mitted a representati . dated 

3(Annexure A-3 ) in which the grounds on which 
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r: to get his t nsfer order cancelled ar 

,c1 	The said epresentation is still pending' 

posal. 

dispose/ of 
	case 

scion stage.wial a direction to the respondents 

ose of the rep-esentation of the applicant 

re A,.3) within a period of one month from the 

this order. 

In the meantime L theapplicant may not be ;;;;44,40d 

4m,.transfer from Dehr dun, 
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